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the third column of the Order Paper, 
be granted to the President out o f the 
Consolidated Fund o f the State of M adhya  
Pradesh, to defray the charges that will 
comr in coursc of payment during the 
year ending on the 31st day o f M arch,
1980, in rcspect or the following demands 

entered in the second colunm thereof—.

Demands Nos. 1 to 4, 6 to 11, 13,
17 to 24, 27 to 30,
32 to 35; 40, 41, 43.”

T h e  motion was adopted.

19.12 hrs*

M A D H Y A  P R A D E S H  A P P R O P R I A TI O N *  
(V O T E  O N  A C C O U N T ) B ILL, 1980

T H E  M IN IS T E R  O F  F IN A N C E  A N D  
IN D U S T R Y  (SH RI R . V E N K A T A R A -

M A N  : I beg to move for leave 10 intro-
duce a Bill to provide for thr withdrawal of 
certain sums from and out of the Consolida-
ted Fund of the State of M adhya Pradesh for 
the services of a part of the Financia year
1980-81.

M R . C H A IR M A N  : T h e question is :

“ That leave granted to introduce a 
Bill to provide for the withdrawal of 
certain sums from and out of the C on -
solidated Fund of the Sta^e of M adhya  
Pradesh for the services of a pait of the 
financia! year 1980-81.”

T h e  motion w a s  adopted.

S H R I R. V E N K A T A R A M A N  : I intro-
duce^ the Bill.

1 bee; to move-j- :

“ T hat the Bill to provide for the with-
drawal of certain Sums from and out of the 
Consolidated Fund of the State of 
M adhya Pradesh for the services of a part 
of the financial year 1980-81, be taken 
into consideration.”

M R . C H A IR M A N  : The question is:

“ T h a t the Bill to provide for the w ith-
drawal of certain tums from and out 
of the Consolidated Fund of the State of 
M adhya Pradesh for the sen/ices of a

part of the financial year 1980-81 
be taken into consideration.”

T h e  motion w a s  adopted.

M R . C H A IR M A N  : Now  we take uu 

claus*- bv clause.

The <iur*stion is :

“ T h at clause* 2, q and the Schedule 
stand part of thr BU,”

T h e  motion w a s  adopted.

Clauses a, 3 and the Schedule were added to 

the Bill.

Clan se l, the Enacting Format* and the 

It tie ttierr added to thr Bill,

" S H R I R . V E N K A T A R A M A N : Sir, I beg 
to move i ^

“ Tha* the Bill be pass, d .”

M R . C H A IR M A N  : T h e question ie;

“ T hat the Bill be pa-wed."

T h e  motion w a s  adopted.

I9.I4 brs.
M A D H Y A  PR A D E SH  A P P R O P R IA -

T I O N  H ILL*, iqOo

T H E  M IN IS T E R  O F  F IN A N C E  AND

I N D U S T R Y

S H R I R .V E N K A T A R A M A N : Sir. 1 bee to 
move for leave to introduce a B'll to authori-
se paym 'nt and appropriation of certain fu-
rther sum's from and out of the Con.soIiHatrd 
Fund of the State of M adhya Pradesh for the 
service- of the financial year 1979-80.

M R . C H A IR M A N  : The Question is :

“ T h at leave be granted to in'roducc a 
Bill to authorise payment and appropri-
ation of c ertain further sums from and 
out of th<“ Consolidated Fund <»f the 
Slate of M adhya Pradesh for the services 
of the financial year 1979-80. ”

T h e  motion w a s  adopted.

S H R I R. V E N K A T A R A M A N : I inlro- 
duccj- the Bill.

SH R I G. M . B A N A T W A L L A  (Ponnani): 1

you have sufficient money to-day. W hy nO’ 

you come on M onday ? 1
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S H R I R . V E N K A T A R A M A N  : Sir, I 
beg to m ovcf.

“ T h a t the Bill to authorise payment and 
appropriation o f certain further sums 
from and out o f the Consolidated Fund 
o f the State of M adhya Pradesh for the 
services of the financial year 1979-80, 
be taken into considerstion.M

M R . C H A IR M A N  T he question is :

“ T h a t the Bill to authorise payment and 
appropriation o f certain further sums 
from and out o f the coisolidated Fund of 
the State o f M adhya Pradesh for the 
services o f the financial vear 1979-80. 
be taJcen into consideration.’*

The motion was adopted.

M R . C H A IR M A N  : W e shall now take 
up clause by c la u s e ........  'Interruptions}

S K R I. M  S A T Y A N A R A Y A N  R A O  :
Let him draw, Sir, It  is only for the poor 
people of M adhya Pradesh.
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M R . C H A IR M A N : Now, the question is:

“ T h at clauses 2,3 and the Schedule stand 
part of the Bill.”

The motion w a s  adopted.

Clauses 2, 3  and the Schedule were added to the 

Bill.

Clause 1, the Enacting Formula and the title 
were added to the Bill.

SH R I R . V E N K A T A R A M A N  : Sir, I 
beg to move : ,

“ T h at the Bill be passed.”

M R . C H A IR M A N  : The question is :

“ T h a t the Bill be paa'ied.”

T h e  m o t i o n  w a s  a d o p t e d .

SH R I R . V E N K A T A R A M A N  : ThanJc 
you very much .

19 .17  hr*.
T h e  L o k  Sabha then adjourned till Eleven 

of the Clock on M o n d a y . M a r c h  I j t T 98oj 

Phalguna 2 7 » *901 (Saka).

P r e s i d e n t .
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